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BEFORE THE CENTRAL ADTINI“TR‘TIVE TRIBUNAL

NEW BOMBAY BENCH

CIRCUIT “lHTING AT MAGPUR

0.A.125/91

Gajanan Govindrao ladiker,
Packer,

Additional Director,
Central Govt.Health Schene,
Civil Lines,

Hpgpur - 440 007. ‘ .« Applicant

1. Union of India
through
Secretary,
Minigtry of Health &
Family Welfsre,
Department of Health(C.G.H.5.),
Nirman Bhavan,
New Delhi - 110 011.

2, The Director General of Health
Services,
Central Govit. Health Schenme,
Nirmah Bhavan,
New Delhi - 110 011.

3. The Secretea Vs
. Ministry of Personnel,Fublic
urxavancew,Pen¢1on,Wruln1n&
and Administrative Reioras,
Department of Personmnel & AR
(&&tdnilnﬁmﬂﬂ Group=D},
Newth Block, New Delhi - 110 011.

4, The Addisional Director,
Central Government Health 3cheme,
Civil Lines,
Nagpur - 440 001.

&

and 4 others, .. Respondents.

Corgm: Hon'ble Sari Justice U.C.Srivastuva,
Vice-Chalirman.

Hon'ble Shri P.3.Chaudhuri,
Member{i)

ORAL JUDGMENT: | Date: 9=7-1391

{Per U.C. arlvastav“,V1ce~bhu1rman§

Heard Mr.Harihara Iyer,learned counsel

for the applicant and Mr.Ramesh Darda,learmed counsel

for the respondents..

2 e The applicant who rose from the

status eof Peon has certain grievances in  the
matter of appointment inasmuch as he says that
those who were Jjunior to him have been given

clear appoincment but he was not given cleer
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appoint tment and subsequently reverted also.

on 31.8.90
That 1s why he made a r@pres@nt&ﬁlonéﬁo the
higher authorities and the higher authorities
sitting tight on the matter and his representation
duted 31.8.1990 is not yet disposed of taking
into considerstion his pleas and grievances.
The srievance of the applicant in this behalf
appears to be guite justified as the reliefs
which he claims can also be given by the
superior authority in cuse his grievance is

found genuine.

3. | Consequently we direct the

appsllate authority i.e. The Director General

of Heulth Service to dispose of the representation
filed by the applicant on 31-8-1990 within a

period of two mbnths from the date of communication
of this érder taking into consideration the

pleas and grievances of the applicant.

4, With this observation the application

is disposed of finally with no order as to costs.
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(P.S. CHAUDHURI) (U.C.SRIVASTAVA)

Member(A Vice~Chalrman
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